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ORISSA ACT 21 OF 1966 

' [THE BERHAMPUR UNIVERSITY ACT, 19661 
[Received the U J S C I ~ ~  of rile Gov~mor on the 10th 

Decelnber 19G6, $first published irz arz e x l a -  
orciit~ary issue of the Orissa Gazette, 

&ten fhe  15th Deccnrber 1966.1 

AN ACT TO ESTABLISH AND JNCDWOIIATE A UNIVERSITY 
TO BE KNOWN AS THE BERHAMPUR UNlVERSlTY 

IN THE STATE OF ORJSSA 

E it enacted by the Legislature of the State of 
BOrjssa in the Seventeenth Year of the Republic of 
India as folloWs:- 

1. ( I )  This Act may bz callcd the 13erhampur she,[ 

University Act, 1966. txtcnt and 
cornmnca- 

(2) I t  shall extend to thc districts of Ganjam, mcm. 
Korapllt ~ . n d  Khondmals of the State of Orissa. 

(3) It shall come into force on such datc as the 
State Goverrirnent may, by notificationZ appoint in 
that behalf. 

2. In this Act, unless the context otherwise Dtflnitio~r 

requires- 

(a) "Academjc Council" mearls the Academic 
Council of the University; 

(b) " aiTjliated inslitutionY' means any institu- 
tion affiliated to rile Univz rsi ty whether 
in whole or in part; 

3[(h-1) "nu tonomous college, institution or 
department" means a college, intitufjon or- 
departmest as the case may be, on which 
the status autonomy lws b:en conferred 
under this; Act;] 

(c) 4Ccollegc" means an institution admitted to 
the University in accordance with the 
provisions of this Act and the Statutes 
4[and includes a college managed by the 
University,] but does not include a school, 
whether j t is an independent institution or 
forms part of a college as defined herein; 

___I_-.__..-. . 

1. For starerncnr of Obiccis and Rcar.~ns, scc Orissa Cnrrrre, firm- 
nrdlnary, dartd the 5th 3crobcr 1966 (No. 1183). 

2. Camc in10 force w. c .  c. 1-1-1967, vidc Nolificati~n No. 
36170-IV-E.-B.-17165-E., dalcd [hc 24th Dcccmbcr 1966, pub!ishcd in 
OrisIo Gnzerrc, Extmurilinar~: dated l'le 24rh Dcccnrbcrl96G (No. 1478). 

3. Inserted by tlia Orissi~ Uniccrsity Laws (Fourth Amcndmcnt) 
1978 (Or. Act 12 or 19781, s. 2 (A). 

4- Insertcd by thc Orissa i~nivcrsi(y Laws (4mcndmcntJ Acr, I g j i ,  
(Or. Act 27 of 1976) S. 2 (-2) (i). 



THE BERI~AMPUR UNIVERSITY ACT, 1966 [ Or. Art 21 

(Sec. 3) 
'[(cc) "Director of Public Instruction" mean 

the Cirector of Public Instruction, Orissn 
and includes such other officer as may be 
aulhorised by I he State Government from 
time to time to perform the functions acd 
exercise the powers of ,the Director of 
Public Instruction under this Act; J 

(d) "district" and "subdivision" shaf l l'espec- 
tively mean the district and subdivision 
within the meaning cf the 0ris.a Reventre O r i s a A ~ 1  

Adminisiration (Units) Act, 1963. 22 of 1%:. 

(c) "prescribed" means plmescribed by the 
Statutes; 

( f )  "registered graduate" rneaii s a graduate 
registered under this Act ; 

( g )  "Regulations" means the Rep~!la tions 
made by the Academic Council of thz 
University ; 

(h) "Senate" means the Senate of the 
University; 

(i) "Slat'iutes" means the Statutes of t h e  
University made under this Act ; 

( j )  "Sytldicate" means the Syndicate of the 
University; and 

(k) "University" means the Gcrhampur 
University. 

Iacorport. 3. (1) The first Chancellor and Vice-Cbancelicr 
t l  011. of the University an6 the first members of tl!c 

Senate and all persons who may hereafter beconie 
such officers or me~llbers, so long as they continue 
to hold such ofice or membership, are hereby 
constituted a body corporate by [he name : ~ l '  tllz 
Berhampur Universi~y. 

(2). The Unive~~sity shall have perpetual 
succession and a common seal, and shall sue 2nd 
be sued by the said name. 

(3) The University shall be deemed to have bcen 
incorporated for the purposes, anlong oihci s, of 
making provision for ~ i v i n g  instructio?~ in such bran- 
ches of learning as it dcems fit, of promoting originnI 
research, of examining students and confer-  in^ 
degrees, of admitting educationalinsIiutio~~s ta its 
privileges, of inspecting  he collegcs and supervising 

I- 

all matters of education and discipIine tllerc.in, or 
controlling the residence and discipline of the studcn:: 
of the University and o f  pomoting their physiza!, 
mental and moraI welfare. 
-- - - .. 

I .  Inscrlcd by tile Orissa Uoivecsily Laws ( Anlcnclru unl) Act, 1976 (h I 
Act 27 or 19761, s. 2 (A) ( i i ) .  



4. (1) The f 011 owing shall kc the ofice r : of o liiccrsb 

the Univcrsitjr, n;linely:- Tcachcrs ari; 
~uthorirics 

( i ) the Chancellor ; n i  rhc . U nivcrsily 

(ii) the Vico-Chancellor ; 
( iii) the Registrar; 

(iv) the Finance OEcer ; 

(Y ) the Deputy Registrar; 

( v i )  the Assistant Rcgislral- ; 

(vii)  suc!~ olher o f i e r s  as the Statulcs 
may declare to bc oficers of the Uni: el-- 
sily. 

(2)  The follawing sh:!It be tl;c :cat,. e 
of the University, namely : - 

( i ) Professois ; 

{ i i )  Re2idc.r~ ; 

(ii i) Lecturers ;and 

( i :  ) such crher tr;::chei-s ::s thz S! : .t~tcs 
nlay rlecla-e to  be Icachers cf the 
Univeihsi ty. 

(3) The follo~-~~i.ling shall be ;he n ~itbori tics o f  r:!2 

University, namely :- 

( i ) the Senate ; 

( i i) the  Sy~ldicarc ; 

( i i i )  the Acndeaic Co:incil; and 

( i v )  suc!~ olIler aa ~hcrities as the S13tut?s 
may declz~i-.i-e to be autl101-ities , of the 
University. 

5. (1) The Goveinor of Orissa shal l  bc ihe ;kt ;In 

Chancel!or of the Unil,c!sit~. .  : CIIL r 

(2) The Chancellor shall by virn I I~: of his Cfice 
be the hcad of the  'Jniversity ail4 sl~nll, \ ~ h e i ~  present, 
preside at the Coil\.ccatj clf the Univer.sj ty con- 
vened for tllc p;:rp9sc :>f c,-:II?~;rj!-iil; Gegrees ol- for 
any otllei pvl.pCS?. 

- .I 

(3) Every propos:?.l {-'or coufelm~n?rlt of a n .  20~0-  
rary degree shall be subject to c~nf i r rna t io~~  b?; rhe 
Ch'anccUor . 
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(4) The Chancellor shall finally decide all dis- 
putes wilh regard to thc electioil of mcmbcrs of the 
authorities of the University. 

(5) The Chancellor shall have the right to make 
an inspection or cause an inspection to be made by 
such person or persons as he may direct, of the 
University, its buildings, Iaboratorics, workshops and 
equipment and any ins t i  tution associated wit tz the 
University and also of the exanlinations, ~c:.chiug and 
other work conducted or  done by the Urliversity and 
to make an enqi~i ry  or cause an cnquiry lo  be made 
in like mnnner in respect of any  mattcr connecled 
with the U n i ~ e r s i ! ~  2nd in every such case he shall 
'[give notice to the Registrar] of his intention to 
make an inspection or enquiry or to cause an 
inspection or enquiry ro bc made and the University 
shall be intitled t o  be rcprc~entcd thereat. 

?[(6) (a) TIie CllancelIor n12.y, with reference to  the 
result of such inspection or enquiry, direct the 
concerned au tbority or nutllori ties orthc Univcrsity 
or the Vice-Chancellor, as the case may be, to take 
such remedia! measures as he deems necessary and 
within such period as he may fix in that behalf. 

(b) The conoenled authority or authorities of the 
University or the Vice-Chancellor, as the case 
may be, shall report to the Chancellor such action, 
if any, as they havc taken or propose to take upon the 
result of such inspection or enquiry and such repcrt 
shall be submitted to the ChancelIor within the period 
fixed by him under clause (a) : 

Provided thnt where the rcport is to be made bv 
the Syndicate, Academic Cou I; cil or tile vice-Chancy:- 
!lor, i t  shall be submitted through thc Senate which 
may express its opinion tlzereon. 

(c) If the concernd authority or the Vice-Chan- 
cellor, a s  the case may be, faiIs to comply wit11 the 
direction issued by the Cha nceIIor within the pe~miod 
fixed under clause (a) or within such further period 
as the Chacellor. may allow in thnt behalf, the 
ChanceIlor may take such remedial measures as he 
d eems proper.] 

I --+.- 
.~$?S'ubslirutctI hy thc Orissa Univeniry Laws (Arnendmcl)r) Act. 1967 

(or.'-&\ 28 of 1967), s. 2 (i) (a) for "givc nulicc to thc Univcrsity". .. 
'2~Subs1iiutcd by ~ h c  Orissa Univcrsily Law (A ~nendmenlAct, 1976 

(Or. AcL 27 or 1976), s. 2 (B). 



(7) The Chailccllor may, by order in writing, 
annul any proceeding of the Senate, Syndicate, 
Academic Colincil or any other authority :which is not 
in conformity wit11 this Act and the Statutes : 

Provided that. before making any such order 
heshall call upon the authority concerned to show 
cause as to why such 2n order should not be made 
and if c?ny cause is shown within a seasonable time, 
he shall consider the same. 

'[(8) The Chancellor may, by au order and for 
reasons to be recored in writing postpone far a pried 
not exceeding four moxzths the holding of elections 
to the Senate, Syndicate and the Academic Council.] 

6. (1) The Vice-Chancellor shall be a whole- 2:::~~ 
t i n s  ORcer o€ the University and shaII be appointed 
by the Chancellor fi-om a panel of three names 
recommended by a CoinnGttec from among persons 
who are not members of the Committee. 

2[Prnvided that if the ChancelZoib is of the opinion 
that none of the persons so recommended js suitable 
For appointment as Vice-Cha~zcelIor, he may call for a 
fresh panel of three names from the Committea 
which had recommended the earlier panel and shall 
appoint one of the persons named in such fresh 
panel.] 

3[(2) The Committee shall consist of three mem- 
bers out of whom one member shall h e  nominated by 
the Chairman, University Grants Commission, ona 
member shall be nominated by the Chancellor and 
the remaining member shall be elected by the Syndi- 
cate and the Chancellor shall appoint one of the 
members to be the Chak~nan of the Committee.] 

(3) No person sball be eligible to be a member 
of the Committee if he is- 

@ a member of any of the authorities of the 
University ; or 

(b) an employee of the University or of any 
college or institutiou 4[maintaincd or recog- 
nised by or] affiliated to the University. 

-- 

1. Tnscncd by (hc Oriw Uoivcrsity Laws (Arncndn~cnt) Act, 1957 
(Or. Act 28 of 1967, s. 2 0) (c). 

2-  Addcd by lhc Orissa Unhcrsity Laws (Amcndmcnt) Act, 1976 (01. 
Act 27 f 19761, 5. 2 (C) (i). 

3. Subslilukd by ibid., s. 2 (C] ( i i ) .  

4 .  Inscrtcd by ihid.. s. 2 (C) (if;). 



(4) The business of ihc Co~mlittee shall be 
ccndtrcted in such manner as inay be determined, 
from time to time, by ille chancellor in that behalf. 

'[ (44) No person, who has attaincd the age of 
sixty-five years, shall bc eligible to be appointed as 
Vice-Chancellor nnd no persorl shall continue to hold 
the officc of Vice-ChanceIlor after attaining the age 
as aforesaid.] 

( 5 )  The tzrm of office of the Vice-~lzancellor 
shall bez r hrez years] from the daie of his appoint- 
ment and any person hoIding such Office shaI1, subject 
t o  the provisions contained in sub-section (I), be 
eligible for reappointment. 

'[ Provided that no person shall be appointed as 
Vice-Chancellor or more than two terms.] 

( 6 )  The Chancellur may, in his discretion, 
extend from time io time the ten11 of ofice of the 
Vice-"Lh:~nczllor Coi- a tlot:~l period nut excecdi~~g six 
m o ~ ~ t h s  ivi~hout having to follow the procedure laid 
down iil sub-section (1). 

(7 )  In case the office of the Vice-chancellor 
falls vacant due t o  the absence of the Vice-Chancellor 
oil leave, the Chancellor shaIl appoint a person '[on 
such terms and conditions as he d e e m  necessary,] 
io act as the Vice-ChancelIor during the period for 
which the Vice-Chancellor procceds on leave and the 
person so appointed shall exercise the powers and 
perfor rn the functions of the Vice-Chancellor and 
shaI1 be entitled to all e mohiwents attached to the 
oEce. 

'I(8) I n  case the Ofice of the Vice-Chancellor 
falls vacant due to any other rzason the vacancy 
shall be filled in the manner specified in  sub-section 
( I )  and the person appointed :o fill such vacancy 
shall hold office and shall be cligible for reappoint- 
ment in accordance with the provisions contained in 
su b-section ( 5 )  : 
- - 

I .  Tnscr~cd by rhc Orissa Univcrsify Laws ( Amcnd~ncnl ) Acl, 1367 
(9r.Act 28 or I967), s.Z(ii) (a). 

7. Subsl i t~~tcd by ihc Orissn University I.3ivS (Amcodment) Act, 1976 
(Or, Act 27 of 197h), s. 2 (C) (iv). 

3 .  hddcd by the ibid 

4. Inscrtcd by ibirl., s. 7 (C) (v). 

gubtilurcd by the Orissa University Laws (Anicndmenr) Act, 196: 
cl-. Acrs 1 of 19h9), s. 2. 



Providcd that where it is not reasonably practi- 
cable to f i l l  up the vacaccy in tile 1llaIlner aforesaid 
immediately aAer i t  occurs the Chancellor may 
appoint a person to act as the Vice-Chnnccllor for 
such period, not cxcecding four months, as he may 
fix and the pcrson so apljointed shall cxercise thc 
pu1:ers a tt d perform t llc functions ofthe Vice-Chancellor 
and shall be en titled to all einolume~~ts attached to 
the ofice.] 

I 1 (8x7) TIE executive authority of the Univer- 
sity sllall vest in the Vicc-Chancellor.] 

(9) The Vice-Chancelloi. sllall, when present, 
preside at  the meetings of the Senate and at cvery 
meeting of ally otI~er- aulhority of which he is a 
member and in the absence of the Clianceilor shall 
also preside at a Convocation of the University. 

2[(10) The Vice-Chancsllor shall be paid a con- 
solidated salary of three Ihousand rupccs per month 
and shall be c~ztitled to a  at-free f~xnished 
quarters. ] 

(11) Subject to availability offunds i l l  thc budgd 
the Vicc-Chancellor shall have power to sanctiorr 
'*** ex~cnditure up to 4[ter~ thousand rupees] on any 
singte item during the course of a financial year and 
he shall make a rcport of all such expenditure to the 
Syndicate at the earlicst opportunity. 

s[(ll-a) If the Vice-Chancellor is of the opinion 
that any order or dicision in respect of any matter 
which is required under the provisions of this Act or 
the Statutes to be passed or made by any arrthority 
of thc University, is necessary to be passed or made 
immediately and i t  is not practicable t o  convene a 
metting of the concerned authority for that purpose 
he may pass such order or take such decisio n as he 
deems proper and placc the order or dccision, as the 

l .  lnserlcd by thc Orissa Univcrsily Law5 (ArncnLnlcnt) Act, 1967 (0; 
Act 28 of 14671, s 2. ( i l )  (b). 

2, Subslitutcd by tl~c Orissil University Laws (A111cndn;coi) A, 1980 

(Or. hct J G  or 1980). F. 2 

3. Ornilcd by thc Orisn UnivcrSily Laws (Amcndmcnl) Act, lgG7 (ur Act 
28 01 1967). & 2 (ii) (d). 

4. Substitl~tcd by t l~c  Orissa Unircrsily UIVS (hendn icn t )  Act, 1976 ( C I ,  
Act 27 or1976), s. 2 (C) {vii). 

5. Inserlcd by f6:% s. 2 (C). (viil) 

35 -73(n) U W  1 
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case may be, before the concerned authority at its 
next metting for ratification; and where the authority 
differs from the Vice-chancellor, the matter shall be 
referred to the Chancellor ~vhose decision thereon 
shall be final. 

(11-6) The Vice-Chancellor shall review the per- 
formance of teachers and oRicers of thz University 
annually and submit a report thereon to the 
Chancellor. 

(11-c) The Vice-Cl~anceIlor shall have power to 
require the teachers of different colleges to report to 
him about the conduct oT University examinations 
and to give such directions to the  officers in charge 
of the examination as he dcems necessary.] 

(12) The Vice-Chancellor shalI I[, at least oncc iu 
a year,] inspect the colleges and institutions of, or 
afEIiated to, the University. 

(1 3) Notwithstanding anything contained in the 
foregoing sub-sec t ions the Chancellor. shall appoint 
such person as he deems f i t  to be the first Vice-Cha- 
ncellor of the University, who shall Iiold office for 
such period, not exceeding one year, and subject to 
such terms and conditions as the Chancellor may fix 
in that behalf. 

7. (1) The Registrar shall be appointed by the 
rhc Kcgistcar Chancellor and sl~all be a whole-time oficer of the 

University and shall act as Secretary to the Senate, 
the Syndicate and the Academic Council. 

(2) The Registrar shall- 

(a) manage the properties and investments of 
the University 

2[ (a-I) remain in custody of the properties and 
funds of the University;] 

(b) sign all contracts made on bchalf of the 
University; 

(c)  subject to the control of the Vice-Chancellor, 
be the head of the University Office; 

1. Substituted by the Orissa University Laws (Arnrndmcnt) Act, 1367 
(Or. Act 28 of 19671, s. 2 (iT)(e). 



(cl) exercise anc! perform such other powers 
and duties as may be prescribed by the 
Statutes and the Regulations and as may, 
from time to time, be imposed on him by 
the Senate, the Syndicate and the Aca- 
demic Council; and 

(e) generally render such assistance to the Vice- 
Chancellor as may be desired by him in the 
performance of his duties. 

(3) The Registrar shall Iiave the right to speak 
and otherwise take part in the proceedings at a 
meeting of any or [he authorities of the University 
but shall not bc entitled to vote at any such 
meeting. 

(4) Nolwithstandiag anything contained in 
section 20, llle first Rsgistrar of the University sbaLl 
be appointed by the Cl~anccllor and he shall hold 
office for such period, not exceeding one year, and 
subject t o  such Terms and conditions as the Chan- 
cellor inay fix in that behalf. 

8. (1) The Finance Officer shal l  be appointed by Finance 

the Chancellor and hc shall- 
oacar 

(a) be responsible for the proper investment 
of the fu nds of the University; 

(b) exercise general supervision of such 
funds; 

(c) tender advice with regard to financial 
transactions of the University; 

(rl) be responsible for preparation and presen- 
tation of the annual financial estimates 
and statements of accounts to the 
Syndicate; 

(e) be responsibIe for seeing that all moneys 
are expended on the purposes for which 
-;hey are granted or allotted by the 
appropriate authority; 

/'j examine statenlents of accounts of the '- 
University Cotleses and submit a report 
on such examillation to the Syndicate; 
and 



(See. 9) 

(g) exercise sudl oiher powers and perform 
sucll other functions as may be prescribed. 

(2) Tl~c first Finance Oficcr of the University 
shall. be appointed by the Chancellor for such 
period, not exceeding one year, and subject to such 
terms and conclitions as the ~hancellor may fix i n  
that behalf. 

rile scnatc 9. (1 )  The Senate shall co[~sist of the following 
members, namely:- 

Ex-oficio Members 
(a) the Vice-Clzancellor; 
(b) the Director of PubIic Instruction, Orissa; 

' [ ( c )  the Director of Medical Education n nd 
~raining,  Orissa ;I 

(d) the President of thc Board of Secondary 
Education, Orissa; and in case the 
Director of Public Pnstruction, Orissa 
happens to ke the President, the Vice- 
President of the said Board ; 

(c) the Ad vocate-Genera 1, Or issa; 
(f) the Deans of Fnculties who are not other- 

wise members; 
;[(g) the Principals of colleges ~vho have 

teaching experience for at least 3[ten years] 
in any colIege affiliated to any Uni~;ersity 
established unc'er law ; 

'[(Iz) the Heads of Post-graduate Departments 
of, the University and of [be colleges not 
bemg below the rank of a Reader ; ] 

( 
:> :F dS 

M en ~ bea  for &ye 
(j) such persons, not exceeding five in number, 

as may be appointed by the Chancellor 
on the ground that tlley havc rendered 
eminent services to the cause of edu- 
cation ; 

(k) any person who makes a donation of at 
least twenty-five thousand rupees to or for 
i!lc purposes OF the University either 
generally or for any specified purposc 
ilpproved by the Senate ; - - -- ---- --.- 

I. Substltutcd by the Orissa Univcaity Laws ( Sccond Amcndnicnt ) 
Act, 197s (Or. Act 9 or 1976),3. 2. 

2. Substilutcd b y  thc Or~ssa Univcrsily Lalss (Amendmcr~l) Act, 1?57 
(Or. Ac1 2 S  or 1967, s. Z(iu)(a) (I). 

3. Subsli(uled by tlic Orissa Univcrsiry Uub$ (Amcndrncnl) Act, 1976 
Or. Act 27 01 1976), S.  2 (D)(p)(i). 

4, Substitulcd by [hc 0rls.a Univcrjilr Lows (Arncndmonl) Acl, 1167 
(Or. Act 28 01 l967), s: 2 (i~>)(n)(:). 

5. Omtiled by t l ~ c  ~ b ~ d . ,  s. 2 (IP)(R)(~). 
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(See. 9- Coit id.) 

Elected Met11 bcrs 

( I )  two persons to be elecccd by the Academic 
Council from among its nlem bess ; 

jm) one person from each of the colleges in 
which instruction is given up to a degree 
standard to be elected by the registered 
college teachers of the college from among 
themselves ; 

(n) three persons t o  be elected by the registered 
college teachers of all the remaining 
colIeges taken together fro m among 
theinselves ; 

'[Provided that not more than one person shall 
bc elected from any one college ; ] 

(0) two persons to be elected by the Board of 
Secondary Education, Orissa from among 
its members of whom one shall be a 
graduate scl~ool teacher and the other a 
school teacher connected with basic 
education ; 

( p )  fifteen persons to be elected from among 
themselves by the registered graduates who 
are not teachers of any college2* $'; 

(q) two persons to be elected by the members 
OF the Orissa Legislative Assembly from 
among t hemsel~res ; 

(1 . )  two persons to be elected by the lady 
registered graduates from among 
themselves ; 

two persons to be elcclcd by such learned 
societies in the areas t o  which this Act 
extends as the Chancellor may d i r s t  ; 

( t )  the ou tgoiilg Vj ce-Cfzanccllor ; 

1. Addcd by thc Orissa Univcrsiry Laws (An~c; ldmcn~)  Acr, 1967 (Or 
ACI 25 or 1957), s. 2 (iv)(u)(.l). 

2. Dtlelcd by ibld., s. 2(ir)(n)(5). 
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( r r )  one person t o  bs nominated by each 
association, lirm or other body making 
a don ation of at lea s t  one lak h of rup~es 
to or for the purposes of the Univers~ty 
either generally or for any specified 
purposc approved by the Senate ; r'] 

(v) two persons to be nominated by the 
Chancellor from among graduates belong- 
ing to the Scheduled Tribes or Scheduled 
Castes. 

"(rv) two students to be nominated by the Vice- 
Chancellor from among thc presidents 
and secretaries of college unions '[and 
University Student Unions ; ] 

(x) two students to be nominated by the 
Vice-Chancellor from among the students 
who have shown outstanding performance 
in all or any of the following activities:- 

(i) ecademic pursuits ; 
(ii) sports; 

($ii) National Service Scheme; 

( iv)  National Cadet Corps; 

( v )  Cultural activities; and 

(yj one lady student to be nominated by the 
Vice-Chancel lor]. 

4[Provided that the disqualification specified in 
clause (rl) of section 28 shall not apply to the nomi- 
nation of students under elauses (iv), (x) and (y)]. 

(2) The term of office of the members of the 
Senate other than the ex-oflciv members and members 
for life shall be five years. 

(3) As near as may be, one-fifth of elected 
members, other than those elected by the members of 
the Orissa Legislative Assembly, shall retire in 
rotation at the end of each year in accordance with 
the Statutes and an equal number shall beelected 
to fill the vacancies so caused. 

1. IXlctcd by 11c Orissa Univcrsilg Laws (Amcndrncdl) Acl, 1976 
(Or. Act 27 of 1976), s. 2(D)(fl)[li). 

2. Inserlcd by Ibirli s. 2 (D) (G)  (lil). 

3. Addcd by the Orivsn University Laws (Amcndmcnt) Act 1978 
(0r.i Act 8 ol1478), s. 2. 

4. Tnscrlcd by thc Orissa Uniircrsily L ~ w s  (.4inc;ldmcnt) Act, 1976 
(Or. Act 27 of 1976), s. 2 (D) (6). 
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(4 Subject to tI-le provisions of this Act and t h e  
statutes and Senate shall, '[**I perform the functions 
andexercise the powers as herein specified, namely :- 

(a) sanctioning the budget of the University ; 

(b) determination of the degrees and diplomas 
to be granted by the University ; 

(c) determination of the time in a student's 
career at which courses sl~all be taken ; 

(d)  making provision far research and for 
advancement and dissemination of 
knowledge ; 

(e) consideration of the annzral report and the 
, ,  .annual financial estimates and to make 

such recommendations thereon as it deems 
fit ; 

tf) reviewing, .the actions taken by the Syndi- 
cate in relation to management of the 
Funds, concerns, properties and other 
affairs of the University and t o  make 
such recornmendaiions thereon as it 

., . 
.deems fit and ' i t  shall. be the duty of 
.the, Syndicate to take appropriate action 
. 
In 'pursuance ,of such recommendation: 

1 9 .  ..... 
-(g) to make new Statutes or to amend or 

repeal any of the Statues either of its 
own motion or on the recommendation 
of'the Syndicate; and 

(h) to exercise the powers of the University 

< . -  
not otherwise provided for, 

' (5) Notwithstanding anything contained in 
this Act, for the purpose of constituting the Senate 
for the first time the members referred to in 
clauses (1) to (s) of sub-section (1) shall be nomi- 
nated by the Chancellor, so far as may be, from 
among persons belonging to the categories spec&d 
in the said clauses respectively and the members 
so, nominated shall hold oEce for one year 2[ and 
four ' months] : 

1. Deleted by the Orism University Laws (Amendment) Act 1976 (Or, AC t 
27 of 1976) s.' 2 @) ( ) which was inserted by thc Orism Universily L ~ W E  
(Amendment) Act, 1927'. Or. Act 18 01 19671, s 2 (lv) (b) 

. 1. Inmed by the Orissa University Laws ( Amendment) Act, . , 1961 
( 0:. Act 28 of 1961 ), s. 2 (iv) (c). , . 



Pxovided that in doing so the Chauceller shall 
give preference to ,persons belo n a g  lo the afore- 
said categories, if any, who, immediately prior to the 
commencement of this Act, w e ~ e  holding. office as 
members of the Senate of the Utkal University p;g;,Act13 

estab2ished under the Utkal University Act, 1943. 

~ h t  Syndi- 10. (1) The Syndicate shall consist of the folio- 
catc. members, namely:- 

(a) the Vice-ChancelIor; 

the Director of Public Instruction, Orissa 
or any oEcer, not bebw the rank of a 
'[ Additional Director ] 'nominated by t he  

I 

Director eitber generally or for any 
particular purpose; 

(c). the Principal of the Berhampur Medical 
College.; 

(d)  the Principal of the Khallikote College; 

I 
i 

Other members 1 
2[3[(e).onepersbn to be,nonlkated by the I I 

Chancellur f r ~ m  among .the- members of 
the Senate other than those speczed in 
clauses (w), (x) and (y) of sub-section (1) 
of'section 9;] 

I . . ,  

Cfl one person to be elected, by. the Acade- 1 
. mic Council from among its members; 

and 

. 41(g) nine persons to  b6 elected by the Senate 
from among its members of whomtwo 
shall be University Postgrduate teachers, 
four shall be colIege . teachers, and the 
remain-ing shall. be persons not in ,afi~-way 
connected with the University or with any 
college . ] 

I. Substilutcd' by thc Orissa university Lam ( hqndmcnt )Act 196.7. I 

( Or, Act 23 of I967 1 s. 2 (v) (a) for " Joint Dircctor "; 

3. Substituted by tho Orrism Uuivetsty Zaws (hendmentJ, Acb. 1976: 
(Or. Act 27 of 1976). s. 2 (E) (a) (I) 

4. Substituted' by the Orissa UoiveEjty Lew (hegdm:~t) Act,, I976 I 

(Oris .  Act 27 of 1976), s, 2 W (a) (u), 



(3) The term of office of the members, other 
than the ex-oficio members shall be three years. 

(4) S~1bjec.t lo the provisions of this Act and 
the Statutes the Syndicate shall perform the func- 
tions and exercise the powers as herein specified, 
namely:- 

(a) appointment of members of the Faculties 
and Boards of Studies 2nd determination 
of '  the procedure to be followed in the 
conduct of business of the said Faculties 
and Boards and the quorum reqGred at 
the meetings thereof; 

(b) appointrpept pf examiners .and determina- 
tion of their remuneration, ,duties and 
powers; 

(c )  award of s~holarships and prizes; 

(d)  prescription of t ext-books for the different . . 

courses of sway; 

(e) general disciplinary control of the students 
of the University; 

(fi-'control of examinations; 

(g). supervision and '[ annual ] i~spectiqn of 
Colleges and; other institutiods afEfiiited 
to the University; 

( j )  determination of the standard of instruc- 
tion and in particular yqether the 
standard h i d  do?zv,p by the Academic 
Council sha!l be raised . or lowered to 
beigg-it in conformity with . , the degree or 
examrnat ion consemed; 

-- . . 

I .  dcldcd by ,the Orisss University Laws (Amendment) 4ct, 1967 
Sub-Scction (2) (Or. Act 28 of 1963, s. 4.,(i) 0). 

' - 

2, Inserted by the Orissa Univcrsity Laws (Amendmeni) ,Act, 1967 
(or. Act 28 01 1961). s. 2 (v)(b) (1). 

3. Omitted by t k  Orism Univcrsity , U , w s  (+end~eql):Act, !19,76, (Or- 
Act 27 of 19761, s. 2 (El (b]. 

(36-73 (a) Law1 



(k) management of Funds, concerns, properties 
and other affairs of the University; and 

I[ (I) preparation of the annual report, a report 
on annual rnspection and the annu:~l budget and 
submission thereof to the Senate.] 

2[ (WE) to declare a college, an institution or a 
department as autonomous college or institution or 
department, as the case may be. ] 

(5) The Syndicate may delegate such of its 
functions and powers to the Vice-chancellor as it 
deems necessary. 

(6)  Notwithstanding anything contained in this 
Act, for the purpose of constituting the Syndicate for 
the first time the ,members referred to in clauses (e) 
3** and (h) of sub-sec tion ( 1 )  shall be nominated by 
the ~banceUor, so far as may be, from among persons 
beloaging to the categories specified in the said 
clauses respectively and the members so norni nated 
shall hold office for one year 4[and four months] : 

Provided that in doing SO the Chancellor shall 
I 

I 
give preference to persons belonging to the aforesaid 
categories, if any, who, immediately prior to the 
commencement of this Act, were holding office as 
members of the Syndicatc of the Utkal University 
established under the Ut kaI University Act, 1 943. Orissa AGO. 

13 of 1943. 
Thc Acade- 
mic Council. 

11. ( I )  The Academic Council shall consist of the 
following members, namely:- 

Ex-OJicio members 

(a) The Vice-Chancellor ; 

(b) the Director of Public Xnstruction, Ori ssa ; 

(c) the President of the Board of Secondary 
Education, Orissa; and in case the Director 
of Public Instruction, Orissa happcns to 
be the President, the Vice-President of the 
said Board; 

1. Substituted by the Drissa Uoivcraity Laws (Amendment) Act, 1967 
{Or. Act 28 of 19671, s.2 (v] (b) (2). 

2. rnscrtcd by the O r i s ~ a  University Laws (Folirth Amendment) Act, 
1978 (Or. Act  12 of 1978), s. 2. IB). 

3. Delected b y  the ~ r i s s a  University Laws (Amendment) Act, 1967 
(Orissn Act 28 of 1967), s. 4. (i) (c). 

4 Inserted by ibld., 3.2 (v) [c). 



(See. 11 -con fd.) 

' [ (d l  the Principals of colleges who have teaching 
experience for at Ieast ten years in any 
college affiliated to any  University establi- 
shed under law; J 

(e) Deans of Faculties; 
( f ) all heads of departments of the Univer- 

siiy and of the post-graduate colleges; 
2* * * * 

(11) two persons to be elected by the Senate 
from among its members 3 [ ~ h ~  are neither 
teachers nor students;] 

4* * * * 
( j )  not more than j[ten] teachers of colleges 

to be co-opted rls members by the 
Academic Council so as to secure such 
representation of the different branches of 
learning as the Council may consider 
adequate. 

(2) The term of oEce of the members referred, to 
in clauses (h) 6* * and ( j )  of sub-section ( I )  shall 
be three years. 

(3) Notwithst anding anything contained in I 

this Act, for the purpose of constituting the Aca- 
demic Council for the first time the members rcferred 

I I 
to in clause (h) shall be nominated by the Chancellor, ! 

so far as may be, from among persons belonging i I 
to the categories specified in the said clause and I 
the persons so nominated shall hold office for one 
year 7[ and four months ] : 

Provided that in doing so the Chancellor shall 
, . , . 

give preference to persons belonging to the afore- 
said categories, if any, who, immediately prior to 
the commencement of this Act, were holding office 
.as members of the Academic Council of the Utkal 
University established under the U tkal university 

Orissa Act 13 Act, 1 943. 
of 1943. -- - - - -- 

I .  Substitulcd by the Orissn University Laws (Arncndment) Act, 1976 
(Or. Act 27 of 19761, s.2 (F) (a). 

2. Omittcd by thc Orissa Univcrsit~ Laws ( Arnendmen~ ) Act, 1967 
( Or. Act 28 or 1967), s .  2 (vi) (a) (2). 

3. Substituted by the Orissa University Laws (Amcndmcnt ) Act, 1976 
( Or. Act27 of 1976 ), s. 2 (F) (6). 

4. Omitted by the Orissa university Laws ( Amendment ) Act, 1967 
(Or. Act 28oT1967), s. 2(vi) (a)@). 

5. Substiluted by ibid., 5.4 (ij). 

6. Dcleted by ib:d., a.2 ( r i )  (b). 
7.  Tnsertcd hy ;bid., s. 2 (VI) (c). 



( Sew. 12-14 ) 
Registration 
or C O I ~ G ~ C .  . 12. Subject to the statut$s liiad6 in that behalf, 

teachem and any graduate of the University and any teacher of a 
0radua-m college shall, on payment .of such fees an5 subject to 

such conditions as may be prescribed, be entitlzd to 
register himself as a registered graduate, or, as the 
case may be, registered college teacher of the 
Universily : 

Provided that any graduate of any University 
established under any Iaw ordinarily residing in the 
areas io which this Act extends shall, on payment of 
the prescribed fees, be elltitled to register himself as 
a registered graduate of the University.. 

BpZanation-The expression ' ordinarily resid- 
ing ' for the purpose 6f the proviso shall mean one 
~ h o  has resided for a total 5eriod of one hundred 
and eighty days during a yea,r withih ihe said areas.] 

Transfer of 
reg i s t ered  - Z[12-A. No twithstmding anything contained in 
graduaes. the Utkal University Act: 1966 any person enrolled oriss* ACI 

or deemed to be enrolled as registered for 20 19"* 

life under that Act and residing within. the afeas to 
which this Act extends may, within orie 'hion'th from 
the 8th day of November, 1967 exercise his option ! - 
in  writibg addressed to the Registi'ar of the UtkaI I 
University for continuing as such registered gr?duate, 
failing which hr: shall be cJee*ed :to be a reg~stered 
graduate for life enrolled +el: this Act with effect 
from the & ~ t e  of expiry of the afojres'aid period of 
onl month. 1 

~ ~ ~ ~ f " $ e  1 3 . ~ n ;  person who has bec0rn.e a herhber 
ptrson ccasg of any of the authorities of the University by 
bo,2;: :e the process of election or nornilldion shall, on 
tuc of whichceasing to hold the office or on ceasing to hold 

bacame a membrship of the electorate or of the association member. 
or body, as the cnse may be by virtue of which 
he was elected or nominated, teak to hold o@ce,as 
such member of the authority. 

14. All vacancies arising by reason of death, 
ofca:,- resignation or otherwise among the members of any ual vacancies. 

of the autho~ities of the University who were elected 
or nominated shaIl bc filled as soon as conveniently 
may be, by election or nomination, as the case may 
be, and the person so elected or noiniriated shall 
hold ofice for the unexpired portion or.the term of 
his predecessor in office. 

1. Added by the Clrissa University Jnws (Amendment) Act, 1967 
( Or. Act 25 of 1967 ), 5. 2 (vij). 

2. Inserted by ibfds. 4 (iii). 



15.. (1) The Acadamic Council shall, subject to Powers thc Acadcn at !c 

the provisidns of this Act and the Statutes, have c,Ju,ci~, 
power to make Regulations prescribing all courses 
of study find curricula, have general control of 
teaching in the colleges and shall be responsible for 
the maintenarice of standards of instruction. 

(2) It shxll have power to make regulations 
consistent with this Act and the Statutes, relating 
to dl matters which by ibis Act or the Statutes may 
be provided for by Regulations. 

(3) In psrticular and without pidcjudice to the 
generality of the foregoing powers it shall have 
power. 

(a) to advise the Syndicate on all academic 
niatters; 

'[(a-i) to determine the standard of proficiency 
to bc required for ordinary degrees;] 

(a-2) to determine whether any new subject of 
instiuction sball be included in the curri- 
culum -of any college or whether any 
su6jeet shall .be omitted therefrom; 1- 

( b )  to formulate, modify or revise schemes 
for the constitution or reconstitution of 
departments of teaching; 

(c)  to make Regulations relating to courses, 
examinalions and the conditions subject 
to which students shall be admit,ted to 
examinations for degrees of the Univer- 
sity; 

(4 to make proposals to the Syndicate for 
the institution of professorships, reader- 
ships, 2 p c ~ t u r e ~  hip] or other teaching 
posts and in regard .to the -duties and 
emoluments thereof; 

(e) to call fox reparts from the persoas 
engaged in research and to make recom- 
mendations to'the Syndicate thereon; 

'(f) to control and manage the ,University 
library or libraries, to frame rules regard- 
ing- its or thcir use and to appoint a 
library commit tee:or .committees; 

(g) to make regulations for encouragement 
of co-operation and reciprocity among 
the colleges, with a view to promoting 
academic life; *3 

1. Inserted by rhc O r i s  Univeh-ity Laws .(Amcndmcot) )Act, 1976 
(Or. Act 27 of 19761, s. 2 (G)  

2. Substitutc.d by' thc Orissa University .Laws (Amendment) Act, 1967 
(Or. Act 28 of 19671, s. 2 (viit? (a) for"1cclurcrkhip". 

3 a Ddetcd by {bid., s. 2 (viii) (b). 



Pmceedings 
not to be 
invaIid by 
rcason of 
vamncics 

Admissicn 
of educt- 
tional insti- 
tutions as 
colleges. 

Bxclusion 
of collcgcs 
from 
provilcges 
of the 
Univcnity. 

(Secs. 16-18) 
'[(g-I) to recognise on such conditions as may 

be prescribed the degrees, depIomas and 
cer~ificates granted by other Universities 
and institutions of higher learning a~ld  
accord such recognition on reciprocal 
basis whcrever applicable ; and] 

(h) to decide the conditions under which 
exemption relating to admission of 
students to examinations may be given. 

'[IG. No act or proceeding of any authority or 
other body of the University shall bc invalid merely 
by reason of existence of any vacancy among its 
members.] 

17. No educational institution shall be admitted 
as a college urlless the following conditions are 
complied with, namely :- 

(a) the admission of the institution as a college 
has, on an application made in that behalf, 
and after the Syndicate has recorded its 
opit~ion thereon, been approved by the 
Senate; and 

(6)  all provisions of the Statutes relating to 
the admission of educational institutions 
as collegzs have been substantially 
complied with. 

18. (1) Any two members of the Syndicate may 
bring forward a proposal that a college be deprived, 
e,ither in whole or in part, of its privileges. 

(2) The Syndicate shall, after giving the govern- 
ing body of the college a reasonable opportunity 
of stat~ng its objections to  the proposai, consider 
the proposal and transmit a copy of its proceed ings 
alongwith a copy of the objections filed by the 
governing body to the Senate, 

(3) The Senate shall consider the proposal and 
shall dec~de as it thinks fit and its decision shall be 
final : 

Provided that where the Senate decides to 
deprive a college, either in  whole or in part, of its 
privileges, it shall transmit a copy of its proceedings 
alongwith a copy of the ~~roceedings of the Syndicate 
to the ChancelIor who shall have power to rescind 
or modify the order of the Senate. 

I .  Tnsertcd by 'thc Oris?., University Laws ( Amendment) Act, I976 
( Or. Act 28 of 1967). s. 2 (VIII)  @). 

2. Subslitutcd by the Orissa University h w s  (Third Amendment ) Act, 
1978 (Or. Act 2 of 1978 ) s. 2. 



(Sccs. 19-20) 
19. Notwithstanding anything i n  any other law ?$$;:;: 

for the t ime being in force, no educational institution g';lnted by 

in the areas to which this Act extends shall, after ;:;;c:CRitiEs 

the commencement of  this Act, be associated in any to tduca- 

way with or seek admission to any privileges of any 
other University and any such privileges granted by 
any such other University to any educational institution 
in the aforesaid areas prior to the comme~~cement 
of this Act shall ke deemed to have been with- 
drawn on the commencement of this Act : 

Provided that any educational instiiuti on which 
in accordance with the provjsion of this section has 
been deprived of any such privileges shall, 
notwithstanding anything contained i n  sect ion 17, be 
deemed to have been granted the like privileges by 
the University as may be determined by the 
Syndics te . 

20. (1) The Registrar, Deputy Registrar and I he Appointment 

Assistant Registrar of the University sl?all be or tc~chcrs nRiccrs, 

appointed by the Chancellor on the recommendat ion and other 

of a Committee consisting of the Vice-Chancellor Y C ~ ~ I ~ ~ Y C C S  the Univer- a i  

the Director of Public Instruction, Orissa and one sity and their 

member to be elected by the Syndic-Lie from amongst conditions 
o l scrvicc. 

the remaining members thereof. 

(2) Tly teachers of the University shall be 
appointed [by the Syndicate] on the recommendation 
of a Committee consisting of- 

(a) the Vice-Ch~ncellor ; 
(b) the Director of Public Tnstruction, Orissa 
(c) three experts selected by the Syndicate ; 

and 
( d )  one member to be elected by the Syndicate 

from amongst the remaining members 
t b ereof. 

2[Provided that in case !he Syndicate differs 
from the recommendations of the Committee, the 
matter shall be referred to the Chancellor whose 
decision thereon shall be final. 1 

-' [@-a) The Vice-Chancellor, two out of the three 
experts and one out of the remaining inembers of 
the aforesaid Committee shall form the quorum at z 
rnee t ing of the Committee.] 

1. Substirutcd by thc Orissa Univcrsity Larvs (Amendmcnt) Act, 1967 
(Or- Act 28 of 19671, s. 2 (i.~) (u) fcr "by thc Chanccllor". 

2. Added by the Orissa Univcnity Lnws (Amendmcnt) Act, 1976 
(Or. Act 27 or 1976), s. 2 (h). 

1 3. Tnscrtcd by tho Orissa University Laws (Amendment) Act, 1967 
Or. Act 28 of 1967), s.2 (ix) 0). 



(Secs . 2 1-22) 

(3) Subject to t!;e Statutes, if any, prescl-ibed in 
that behalf, the employees of the University, other 
than t-hose specified in the preceding sub-sections, 
shall be appointed by the Vice-Chancellor. 

(4) The oficers (othcr than the chancellor and 
the Vice-ChanmUor), teachers and other employees 
of the University shall be paid such salary and 
ot.her e~noluments as the Chancellor may, from time 
to time determine. 

Audit of  
accounts. [21. The accounts of the University shall, once 

at Ieast In every year and ;it intervals or not more 
than fiftezn months, be audited in accordance with 
the p~.ovisions bf the Orjssa Local Furid Audit Act, Orissa A ct  

'7'948 and the provisions .of that Act shall -apply tp 5 0r194a 

gtnthtes S U C ~  audit -1 
22. (1 )  Subject to the pfovisions of this Act, the 

'3 tatutes- 
(i) shall provide r the f o l l o ~ a g  matters, 

fiamely: - . 

'(a) the procedure to be .foIlowed' for the dec- 
tion of members or the digerent autl~orities 
of the University; 

(b) matters refating to I-cgistration of graduates 
and of college teachers and .majntenancp 

of registers theretbr; 
3[(b-1) the extent of autonomy which a cdlIege, 

an institution clr-a department-may',have 
and the matters in faation to which such 
autouomy may b,e exercised;] 

(c)  the procedure lo 'be followed at  meettings 
of f he Senzte, ,.Syndibate .arid the Acade- 
mic Council and the qubrum required 
therefor; and 

(d )  the procedure to be f~IIowed for retire. 
vent by rotation of members qf the 

'Senate; and 
( i i )  may provide for all or any of the following 

matters, namely :- 
(a) the constitutioh, powers and duties o f ,  the 

F,aculties, Boards of Studies, Finance 
Committee or such , other dutho~ities or 
-bodies as 'the University may, from t.ime 
to time, deem necessary to :appoint: 

(b) the constitution and functions of governi-ng 
bodies of colleges; -- . -. 

1, Substituted .by the Oriua university Laws ((A.menJmcnt Act, I97 
(Or. ,\at 2'1 of 1976), s. 2(1). 

2. Inserted by the Or~ssa Univtrdty L a ~ s  ( Fourth Amci1dmeo19 
4#, 1975 (Or.:kt I2 .of 1978) .s, 2 .(q: 
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(c) the admission of educational institutions 
as colleges and the withdrawal or privi- 
Ieges of colleges so admitted; 

( d )  the admission of students to the University 
and their examinations ; 

(e) the reside~tial arrangements for students 
of the University; 

(f) the mode of appointment and duties of 
examiners; 

(g) the conferment and withdrawal by the 
university of degrees, diplomas, certificates 
and other academic distinctions; 

(h) the general discipline and control of the 
University; 

( i )  the accounts to be kept and the use to be 
made of the Funds of the University; 

( j )  manner of recruitment of officers (other 
than the Vice-Chancellor), teachers and 
other employees and conditions of their 
service; 

(k)  powers and duties of the oficers, teachers 
and other employees of the University; 

( I )  rules to regulate the conduct of the Univer- 
sity employees; ' 

(nt) inspection of affiliated colleges; and 

(n) any other matter which has to be or may 
be prescribed under this Act. 

(2) The first Statutes shall - be framed by the 
State Government. 

[ (3) The State Government and, subject to the 
provisions contained in sub-section (41, (5) and (6), 
the Senate may, from time to time, make new 
or additional Statutes, or may amend or repea1 the 
Statutes.] 

(4) The Syndicate may, from time to t h e ,  lay 
before the Senate, any proposals for new statures, or 
for the amendment or repeal of any of the existing 
Statutes and it shall be the duty of the Senate duly 
to consider all such proposals. 

- 

1. Substituted by the Orissa University h w s  ( Amendment) Act, 
1976 (Or. Act 27 of 1976), s. 2(J) (a). 



:[(5) Every new Statute or rkddition to tl-ie 
Statutes or arncndment to, or repeal of, thc Statutes 
made by the Senatc sllall be submitted to the State 
Government who may either disallow it or allow it 
with or without modifications.] 

(6) No Slatute or addition to the Statutes or 
amcndme~~t or repeal of the Statutes made by the 
Senate shall have validity until allowed by the State 
Government. 

Rcgulatlom 23. (1) The Regulations shall be made by the 
Academic Council and subject to the provisions 
of this Act, they may provide Ibr all or any of the 
following matters, namely :- 

(a) encouragement of co-operation and 
reciprocity among the coIlcges ; 

(b) admission of students to the University 
and prescribing the exaininations to be 
recognised as equivalent to the examina- 
tions held by the University ; 

(c )  University courses and exanlinations and 
the conditions subject to which students 
of colleges shall be admitted to  examine- 
tions for the degrees and diplomas of the 
University ; 

(d) granting of exemptions relating to the 
admission of students to examinations; 

(e) management of the libraries of the 
University j 

(fl constitution of departments of teaching ; 
and 

(g)welfam of students of the affiliated 
institutions. 

(2) Regulations so madc shall come j11 tn rorce 
on such date as  the Academic Council may fix in 
that behalf : 

1. Subsituted by the Orissa tJnivcrsity Laws ( Arncndment ) Act, 1915 
(Or. Act 27 OF 1976), 3. 2 (J) 0). 
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(Sew. 24-25) 

Provided that the Vice- Chancellor may, if in his 
opinion it is necessary so to do, give immediate 
effect to any such Regulation. 

24. The University shall have a fund crilled the Gcncral 

General Fund to which slzall be credjtcd- Fund of 
thc Univcr- 

(a) its income fro111 fees, endowments "". 
arLd grants, if any ; 

(b) contributio~~s which may be made by 
the Sfa!e Government, on such 
conditions as they may impose, 
towards the development of labora- 
tories, libraries, museums and work- 
shops ; salaries of such teachers of 
the University as are appointed for 
research work alld towards the 
advancement and dissemination of 
knowledge in particular branches of 
learning. 

25. (1) The University shall have a fund caJled 
the Foundation Fund. Fund. 

(2) The Foundation Fund shall consist of- 

(a) the sum of not less than two lakhs of 
rupees which shall be given t o  it by the 
State Government ; 

(!I) any contributions to the Fund which may 
be made by the State Government, any 
local authority or other public body or by 
any other Government or person ; and 

(c) any contributions to the Fund which may 
be made by the University. 

(3) The Foundation Fund shall be invested in 
securities, issued or guaranteed by the Central 
Gover m e n t  or '[ by any State Government 3 and 
such investment shall not be varied without the 
consent of the Chancellor. 

(4) The corpus of the Foundation Fund shall 
be kept in tact but the interest thereon may be uti- 
lised for the purposes of the University. 

1. Subslirutcd by thc Orisw Univcrsily Laws (Amcndmcnt) Act, 1917 
(Or. Act 28 of 1967), s. 2 (x) br by any plherStntc Governmear. " 
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Removal 
from 
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and with- 
holding of 
degrees. 

(5) The expenditure incurred in pursuance of 
clause (a) of sub-section (2) shall be expenditure 
charged on the Consolidated Fund of the State. 

26. The University shall have such other funds 
and maintain such accounts as the Syndicate may 
deterruioe. 

27. ( 1 )  The Syndicate may remove any person 
from membership of any of the authorities or other 
bodies of the Ullivcrsity, if he has been convicted by 
a court of I s ~ v  of an offence involvi~lg mord rurpitlrde 
or withdraw the degree, diploma or mark of honour 
conferred on or granted to such person by the 
University for such period as it considers proper if he 
has been guilty of gross misconduct. 

(2) The Syndicate may in the case of any 
student for any of the reasons specified in sub- 
section (1)- 

(0) remove his name from the register 
University students ; or 

(b) withhold his degree, deploma or mark of 
honour for such period not exceeding two 
years as it may fix : 

Provided that in the case of conviction in  a 
court of law for an offence involving moral turpitude 
the period of such withholding may exceed two years. 

(3) Any person aggrieved by an order under 
sub-section ( I )  or sub-section (2) may, within thirty 
days of the communication of the order, prcfcr an 
appeal before the ChanceUor whose di cision thereon 
shall be final. 

(4) The Syndicate may, on sufficient cause shown 
in that behalf, restore or confer the degree, diploma 
or mark of honour withdrawn ar  withheld, as the 
case may be, Or direct re-entry of the name of the 
student removed from the register of University 
student : 

Provided that no degree, diploma or mark of 
honour shall be withdrawn, withheld, restored or 
conferred and no name shall be removed from or 
re-entered in the register of University students 
without giving the erson concerned a reasonable E opportunity of being eard and soless the proposal 
is acce ted ]by not less than two-thirds of the members 
of lhe P yndrcate. 



(5) A member of any of the authorities of the 
University other than an ex-oficio member, shaIl be 
deemed to vacate his ofice- 

(a) on resignation in writing addressed to the 
Vice-Chancel1 or; or 

(b) if he absents himseIf from three consecutive 
meetings of the Senate, Syndicate or Academic Coun- 
cil, as the case may be; or 

(c) if he acquires directly or indirectly by 
himself or by any other any 
pecuniary interest in any contract or 
einployment in or on behalf of the Univer- 
sity or becomes an officer in any Company 
registered under the Companies Act, 1956, 
which has any 'such interest and if the 
Chancellor in consultation with the Senate 
considers that on the grounds aforesaid 
the membership shaIl be terminated : 

Provided that the Vice-Chancellor may, for good 
and suEcient reason, exempt any member from the 
operation of clause (b): 

Provided further that the provisions contained in 
clause.(c) shall not be applicable to the teachers of the 
University or of a i ~ y  college. 

28. A person shall be disqualified for election Or DkqU& 

nomination as a member of any of the authorities ~ffication. 

the University, if he- 

(a) is at the date of election or nomination of 
unsound mind or a deaf-mute; or 

(b) is an uncertified bankrupt or undischarged 
insolvent; or 

(c) has been convicted and sentenced by a 
criminal Court to imprisonment far an 
offence involving moral turpitude; or 

(6) is a registered student of the University1[; or1 
4 

2[(e) has been for two or more terms a member 
of any one of the authorities. : - 

1. Substituted by thc. : Orissa University Laws (Fourth Amend- 
ment ) Act, 1978 ( Or: Act 12 of of 1978 ), s. 2 ( D ) ( j ). 

2. Wrtcd by Ibfd.. 3.2 (Dl (ii). 



Explanation -For the purgoses of this clause 
the expresion "term"shal1 include part of a term.] 

Supersession 
of authorities 
end taking 
ovcr 
m an4kgemcn t. 

'[28-A. ( I )  If the State Government, after 
making such enquiry as they deem f it ,  are satis- 
fied that the Management of the University has 
not been or can not be carried out in accordance 
with the provisicl~~s of this Act or that there has 
been such default in the performance of its 
duiies by any of the authorities of the University 
that the administration of the University is not likely 
to promote its otjectives, they may, after consultation 
with the Chancellor, by an order notified in the 
Gazette ( hereinafter referred to as the 'notified 
order' ) take over the management of the affairs of 
the University and a point an officer to be the 
administrator for the 6niversity. 

(2) The notified order shall remain in force for 
such period, not exceeding one year, as the State 
Government may specify therein : 

Provided that if the State Government are of the 
opinion that in  order to secure the proper manage- 
ment of the affairs of the University it is expedient 
that such notified order should continue in force for 
a further period, they may, from time to time, by 
like order, and after consultation with the Chancellor, 
extend the period of its operation by such further 
period as may be specified therein, so, however, 
that in no case the notified order shall remain in 
force for more than a total period of three years. 

(3) A copy of every notified order and of every 
order issued under the proviso to sub-section() shall, 
as soon as may be after it is issued, be ' laid before 
the State Legislature. 

(4) Upon issue of the notified order under 
sub-section (I),- 

(a) the Senate, Syndicate and the Academic 
Council shall be deemed to hsve been 
superseded and the members thereof 
holding ofice immediately before the issue 
of the notified order, shall be deemed to 
have vacated thek offices as such; 

- 
3. Tnscrled by [he Orism Univcrsily Laws ( Amendment ) 

A C ~ ,  1976 ( or, Act. 27 of 1976 ), s. 2 (kJ. 



(b) the offices of the members of the Senate 
for life shall remain in abeyance during 
the operation of the notified order; 

(c) the Vice-Chancellor shall be deemed to 
have vacated his office as such j 

(d)  the powers and functions of the said 
authorities and of thc Vice-Cha~~cellor 
shall during the operation of the notified 
order, be exercised and performed by the 
Administ rator ; 

(e) the Administrator shall, for the purposes 
of signing the Diplomas granted by the 
University, be designated as the Vice- 
Chancellor ; 

(f) every person ceasing to hold office as 
aforesaid and having possession, custody 
or control of any property of or any 
books, docun~ents or other papers relating 
to the University shaI1 deliver the 
property, books, documents and other 
papers to the Administrator or to 
such person as may be authorised by 
the Administrator in this behalf ; 

(g) the State Government may take all neces- 
sary steps for securing possession of the 
properties, books, documents and 
other papers as aforesaid. 

(5 )  No person who ceases t o  hold any oEcc by 
reason of the issue of a notified order, s11alI be 
entitled to any compensation for the loss of ofice. 

(6) The Administrator shall take all necessary 
steps for the reconstitution of the Senate, Syndicate 
and the Academic Council and for the appoint rc ent of 
the Vice-ChancelIor.~p that the members of the said 
authorities and zhe Vice-ChanceIlor can assume ofice 
upon the expiry of the notified order : 
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Provided that, notwithstanding anything conta- 
ined in any other provision of this Act, the State 
Government may, in consuItation with the CbanccIlor, 
appoint the officer acting as the Administrator to be 
the Vice-Chancellor of the University with effect from 
the date of expiry of the notified order for such 
term, not exceeding three years as they may fix. 

(7) All elections and no minations necessary for 
the purposes of reconstitution of the said authorities 
or for the purpo ;es of appointment of the ~icc-Chan- 
cellor shall be he[d in advance in accordancc with the 
provisions of this Act and the Statutes framed there- 
under and all persons who are to take part at any 
such election by virtue of holding office as member of 
any of the said authorities shall, notwithstanding the 
fact that they have not assumed such ofice, bc 
eligible to take such part.] 

Rpoal 29. The utkd University Act, 1943 (h~rei~afterorkm~cr13 
referred to as the said Act), is hereby repealed : 

DT 1943 

Provided that- 

(a) teachers of colleges in the areas to which 
this Act extends, who were enrolled as 
registered college teachers for life under the 
said Act sball be deemed to be registered 
college teachers for life 4nrolfed ltnder this 
Act; and 

(b) until Statutes and Regulations are made 
under the appropriate provisions of this 
Act, Statutes and Regulations made under 
the said Act in so far as they are not 
inconsistent with this Act shall subject to 
such modificntions and adaptations, if any, 
as may be made therein by the Chancellor, 
continue to be in force and shall be deemed 
to be Statutes and Regulations made under 
the corresponding provisions of  this Act. 

Tmnsitor~ 30. Notwithstanding anything to tbe contrary 
provlSLoasn contained in this Act or ln any Statutes or Regulation 

made thereunder- 

(a) any student who immediately ..prior to the 
' commencement of this Act was sflldying 

in the colIeges, which have been Q$ may 



Oris-n Act 13 
or 1943 

hereafter be admitted to the privileges of 
thcuniversity, for a u'egree, diploma or 
certificate of thc Utkal Univci-sily cstabli- 
shed under. the Utkal Universiiy Act, 1943, 
shall, in accordance with the Regulations 
of thc latter University be entitled to be 
exami~~ed  by a ~ ~ d  if on the results of such 
examination Izc qualifies, be entitled to be 
awardcd the corresponding degree, 
diploma or thc certificate, as the case may 
be, of the University ; and 

((5) if before the conmencement of this Act 
the Utkal University established as 
aforesaid has held any examination in 
respect of thc colleges which have been 
or may hereafter be admitted to the 
privileges of the University, the resu It of 
which has been published but the degrees, 
diplomas or certificates relating thereto 
have not been conferred or granted or if 
the result of any such examinations has 
not been published by the said Utkal 
University, the11 such examination shall 
be deemed to 1lave been held and the 
results deemed to have been p~bIished by 
the University. 

138-73 (a) Law] 
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PROVISION OF THE ORISSA UNIVERSITY LAWS 
(AMENDMLNT) ACT, 1967 (OR. ACT 25 OF 1967) 

NOT INCORPORATED IN THE 

ORIGINAL ACT. 

Xrpcnl and 6. (1) 
Savings- 

(2) Notwithstanding si~cil repeal anything done, 
any action. taken, any Statutes made or ally not]- 
fication issued in exercisc of any powcr conferred 
by or under the said Ordirlancc sIin.lI be dcemed 
to have been done, taken, made or issued i n  
exercise of the powers conferred by or under this 
Act as if this Act was in farce on. the day on 
which such thing was done, action was taken, 
Statutes were made or notification was issucd. 

APPENDIX TI 

PROV~SION O F  THE ORISSA UNIVERSITY LAWS 
(AMENDMENT ) ACT, 1976 ( OR. ACT 27 Or: 

1976 ) NOT INCORPORATED IN THE 

ORIGINAL ACT. 

Trdssi tory 
Pc~vision 

4. Thc amendment of the University Acts by 
section 2 of this Act shall not in any way affect- 

(0) the tern1 of ofice of the Vice-Chancellor 
of any of the Universities; or 

(b) the membership of any member of the 
Syndicate of any of the Universities, 

holding office immediately prior to the corning 
into force of this Act. 
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